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rHE KERALA CO\IERNMENT I.AND ASSIGNMENT
(AI\ENDII{S{D BIII. 201 1

(As passed by the Assembly)

A
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further to amend the Kerala Goverwnent Land Assignment Act, 1960.

Preamble.*WHsREAs, it is expedient further to amend the Kerala
Govemment Land Assignment Act, 1960 for the purposes hereinafter appeanng;

Br it enacted in the Sixty-third year of the Republic of India as
follows :-

1. Short title qnd commencemenf._{1) This Act rnay be called the Kerala
Govemrnent Land Assignment (Amendment) /rct, 2012.

. (2) It shall be deemed to have come into force on the 196 day of
March. 1993.

2. Amendment of section Z-In section 7 of the Kerala Government I_and
Assrgnment Acr, 1960 (30 of 1960) (hereina-fter referred !o as rhe princrpal Act), in
sub-section (l), for the opening words..The Gor-emnent may ma&e rules,., rbe
words "The Government may make rules. eidrer proepecme\. or rctrosSauve\..,,
shall be substituted.

3. I/alidation--Notwithstanding the cesser of operalou ci ibe Kgrah
Govemment Land Assignment (Amendment) Ordiaance. :0i i t:: of :01 t ,
(hereinafter referred to as-the said Ordinanoe)._

(a) arlthing done or deemed to have been d.one or any acti6a taken or
deemed to have been taken under the principal Act as amended by the said
Ordinance shall be deemed to have been done or taken under the provisions of
the principal Act as amended by this Act ;
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anfthine done or any action taken after the cesser of operatron of thesaid Ordinance and before the date of publication of this act i.n tUe Gazette,which could have been done or taken under the p.in"lp"i a"i ul u."na"o Uythe said Ordinance, if the said Ordinance had not ceased to operate, shall bedeemed to have been done or raken uoA". *" p.in"bJi" * ""il'""d* 
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